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. .t4f2. amu KATILAL HASDA: 
WUl the KiDiater of RAILWAYS be 
pleued to ate: 

(a) whether Bailway Board baa 
aareed to retain the cadre structure 
intact, emoluments protected and •• "e-
nUes of promotions proteeted in res-
pect of wireless operators category 
declared surplus/shrinking due to in-
troduction of Microwave; 

(b) whether the Board have ord:!r-
ed that existing cadre structure of 
WOPsllWT. JClWTs shall be retained 
intact and the ataft concerned conti-
nue to Jet the same emoluments and 
have the same avenues of promotions; 

(c) whether a decision hBilS been 
taken to work out upgrading on the 
sanctioned strength thai! existed just 
Prior to the upgradation on 1st May. 
1969; 

(d) what are the reasons for work. 
ing out upgrading on actual strength 
on Southern Railway; and 

(e) whether any action will be 
taken against ofticiala concerned for 
totally ignoring bGards directwes? 

THE DlDPUTY MINISTER IN rrHE 
l4INISTRy ·OF RAlLWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFA:IRS (SHRI MALLI-
K.AR.JUN.): (a) It was decided that a 
scheme would be .drawn up to ensure 
that wireless operators declared sur-
plus as a result of introduction of 
~owave are absorbed with protec_ 
tion of their pay and scale. The 
scheme would also provide the same 
avenue of promotions and. percentaee 
of hilher cra.de posts as existed prior 
to tutroduetion of ](icrowave. 

(b) Psding formulation of scheme 
WJ,el- Opera.to1'llI9lTs,cWl'ts ren. 
dei'ed surplus are to be utUiJed for 
Wdltiq addltlonal teleprinter links 
iDtJoctuced and tor thIe purpose the 
e4ItlD eadre ~ of. WOPs/ 
l1I'r.tt. t.lta it to be retained intact. 

. _'l i' 1 -: : . 

.(Gl .!to. , 

. 4l>' !'B..u.e • . Dumber . of . vacant 
poipI in the bale 'arade eaDD:ot be filled 
... 'they are 8U!P1Us to reqUJrelDeJlt. 

.,......... at ... _ ... statlaa 

4443. SRRt A. It. ROY: W"dl the 
Minister Of RAILWAYS be pleued to 
state whether Government have initi.. 
ated Billy. aetion to e"tntnate the IonI-
standin, 'troubles to the public caused 
by not extending the publie foot over-
bridge at Dhanbad station upto 
Cinema Road at Dhanbad old market 
&nd to provide an over-bridge at 
East end of new goods shed; Dhanbad 
to avoid serious con~n of Road 
Traffic at East and Level Crossing 
Gate, Dhanbad? 

THE DEPUTY MINISTER IN ;THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): Extension of the foot 
over_bridge at Dhanbad Station uptOo 
Cinema Road can ,be considered if 
it is sponsored by the State Govern-
ment/Local Authority"together with 
an undertaking to bear the entire cost 
thereof. Similarly. proposals fOr con-
struction of road over/under.bridges 
in replacement of existing level cross_ 
ings are to be sponsored by the State 
GovernmentlLocal AuthOrity together 
with an undet:1:aking to bear their 
share Of the cost. No proposal far 
constructiOn of a road over-bridge in 
replacement Of existing level crossing 
at ~ end of new Goods shed 
at Dhanbad bas so far been spooaor-
ed by the State GovernmentfLocal 
Authority. . • 

... J 

4444. SHBI A. K. ROY: Will the 
Klnister. of RAn.WAYS be pleaSed to 
state whether Govemment propOse a 
baIt between Chhota Ambona and 
Xaloobathan with the :facility of stGp-
PBi'e fOr cae minute of 129 Up,. 130 
~ sao Up and MO Dn. passenger 
hlas to e~iD.te the dil.BeuW.. of J 
tbe peop1e of adiaceat villeaes! , 
. ftb: i>.dvrY 'MINlSrJtk :iN ITBE 

IIINIS'l'RY 01' RAJL1fA'!$ A:HD IN 



149 WriUft A....,. AGRAHAYANA Z'I, 1802 (SAKA) ""*" AutDet'I 150 

THE DEPAJtTJI:IJfT OF PARLtA-
JO:NTARY AFFAIRS (SRBI 1L\LLl-

. ltAIUUN): No. This propoaal was, 
however, examined in the past but not 
fOUDd feasible bOth from the engi-
neering as wall as the operating 
points Of view. 

Memo recel\'ed " DiYidMa .. MaDacer. 
Central BUlwa, 

4445. SHRI R. K. MHALGI: WUI the 
Minister of RAILWAYS be pleased 
to state: 

(a) whether the Divisianal Mana. 
ger. Central Railway Solapur (Maha-
rashtra) has received any memoran-
dum in September or October, 1980 
regarding fiUfng up of vacancies and 
creating new ones wherever and 
whenever necessary; and 

(b) it so, what action has been 
taken in this regard? 

THE DEPUTY MINISTER IN rrHE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): • (a) and (b). The Divi-
sional Secretary, National Railway 
Mazdoor Union Slibmitted a memo ... 
randum to the General Manager, Cen-
tral Railway jn September 1980 for 
filling up 'Vacancies and creation of 
posts in Daund Shed. ' 

All vacancfes except 27 in the Shed 
at Daund have been filled. Action is 
on hand to fill UP the 27 vacancies 
also. The demand for creation of 
posts Of Luggage Porters, however, 
could not materialise, as there is a 
complete ban ')n creation of addition-
al posts. 

44-t4J. SHRI R. K. MHALGI: Will 
'the Minister of RAILWAYS be pleas-
ed to state: . 

(a) whether Government have de. 
cided to include some part of the D.A. 
in pension tor thoae who have retir-ed 
from the Central Government aervlce 
On Or after 30th July, um; 

• 

(b) whether aome 3000 and Odd ape 
pUeation,s fOr -perudon dUly completed-
and suhmltJted to the concernec:l autho-
rities in time are still pend1n, in the 
Bombay Division of Central Railway;. 

(c) if SOt the reasons tOr the delay 
in se1tlin, the clalms Of the retired: 
persons; and 

(d> what ac:tiOn Qoverrunent have 
taken or taking to expedite the settle-
ment of these cases? 

THE DEPUTY MINISTER IN '1'1IE 
MINISTRY 01' RAU..WAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFA:IRS (SHRI M.ALLI-
KARJUN): <a> As per orders issued 
,by the Government in June 1979, a 
portion of Dearness Allowance is 
treated as pay for the purpose of 
pensionary benefits in the case of 
those employees who have retired 
from Railway service on or after 
30-9-1977. 

(b) Only 550 cases are pending. 

(c) and (d). The work relating to-
review of pensionary beneflt~ to the 
employees who retired from 30-9-1977 
onwards involv'adt preparatiOn Of their 
revised claims by Personnel Branch 
and scrutiny thereof in Accounts' 
Branch. steps are, however, being 
taken to expedite settlement of the 
outstanding cases. 

4447. SHRI J4ATILAL HASDA:-
Will tl¥! Min~r of RAILWAYS be 
pleased to state: 

<a> whether it ' is a fact that the 
cadre structure of Wireless ()perMors. 
on all Indian Railwa)'ll as per Boards 
orders is CIWT/D'lWT!IW'r /WOP; 

_ (b); whether it is a fact that onlY 
lWTs are eu,ible fOr Pf01DoUon as 
DIWT .. per avenue chart; 

(c) whether it is a fact that only 
on Southern Bailway the post of IWT 
is maintained .. WTS; 




